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Present : Sh- R.F?, Rai, proxy counsel for

Sh. S.K. Eisariaj. aounsel for

the applicant.

Mrs. ifeara Chhiter. proxy aounsel

for Mrs. Avnish Ahlawat, counsel

for the respondents.

The learned proxy rounsel for the

resi-iondents, in pursuance of the order dated

14th instant, stated that, as learnt by her,

fron the deparbnent cxmcemeciJ > cases of all. the

applicants involved, are being prcosssed in

aca^rdance with the letter Nb.F.DE.Pay

fix./91.-.92/2142 dt. 12.11.1991, after
pn=>a.)ring the recjuisite record from relevant

schoo.l s/off,iTOs/depa.rt.JT)ents.

Tlie liiiarnsd proxy counse,! for the

appLloants stetecl that ths letter referred to
above dt. .12.,11.,199.1 is already suffic,lently
guard,,ri, by mmOwing the conditions themin,
and, therefore,, there is no reason on the
s,imilar order be not passt^d in case of the
remaining applicants (except Sh. s.C. Jain.)
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Tn vie'ov of the above, the

mspondehts are dinactGcS to deal with the

cases of the remiaining 21 appl5.ca)its in this

O.A., on the lines mentionecl in letter

No.F.DE.Pay fix./91-92/2142 dt. 12.1,1.1991

issui^c^ tay the Deputy S(;3<-:;retary (Pi3ucation),

telhi, as'done ,in the case of one of the

applicants, naniely. Sh. S.C. Jain, as early

as possible but not later than thret^ iTionths

from the i-^.-!e.ipt of a copy of this ort5er by

Application and M.P. No,374/91

anB disfx)s^5d of, as atove, w.ith no order as to

costs.
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